Title : National Rural Employment Guarantee Bill
NATIONAL RURAL EMPLOYMENT GUARANTEE BILL ,2004- contd.

MR. SPEAKER: Thank you very much. Now, the House will take up item No. 17 - further consideration of the motion moved by Dr.
Raghuvansh Prasad Singh.

| wish to express my greatest appreciation to all the hon. Members who took part in this debate till almost midnight yesterday which
shows their commitment to the functioning of this House and the sincerity and the great concern they have shown to this House and to
the subject matter. It is so commendable. | am sure that it will be recognised by all concerned, particularly the people of this country,
that this House does function for them.

Now the hon. Minister, Dr. Raghuvansh Prasad Singh, to reply.
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MR. SPEAKER: It is a very serious matter.
...(Interruptions)
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MR. SPEAKER: Do not record it. Nothing will be recorded.
(Interruptions)* &€,
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MR. SPEAKER: Shri Lal Muni Choubey, you are a senior Member.
...(Interruptions)
MR. SPEAKER: Do not record anything except the statement of hon. Minister or what is permitted by me.
(Interruptions)* &€,
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MR. SPEAKER: What are you doing here? This is not your seat. This is not the way to behave in the House.

...(Interruptions)
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SHRI ANNASAHEB M.K. PATIL (ERANDOL): The figure is not correct. He should correct the figure. It was not Rs.
2,200 crore; it was not less than Rs. 6,000 crore. Please ask him to correct the figure.
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MR. SPEAKER: Let him speak.

...(Interruptions)
MR. SPEAKER: It will not be recorded.
(Interruptions)* &€,
MR. SPEAKER: You have made your point.
...(Interruptions)

MR. SPEAKER: Kindly listen to the Minister's reply. After the hon. Minister's reply, if you have any clarifications, |
will allow a few to raise them.
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MR. SPEAKER: What are you trying to do? You are disturbing your own Minister.
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MR. SPEAKER: Hon. Members, have a little patience. | have committed that | will allow three to four Members to
seek some clarifications. Let us give some rest to the Minister.

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Sir, there is no doubt that we all welcome the Employment
Guarantee Scheme but | have a few questions. The Minister has said that most of the rural development schemes
will converge into this Employment Guarantee Scheme. It has not been specified as to what will happen to the
districts which are not selected for the Scheme. He has not been able to really clarify this. He has also said that
there is no limitation of the funds availability. If that is the situation and if the schemes are not going to be stopped in
those Districts which are taken up, then why do they not take up more districts? He has not been able to specify it.

Secondly, the criterion for selection of districts has also not been clarified. How are they going to be increased? In
the sense that if the districts would have to be selected from all States, would the criterion for selection of districts
be apolitical? It is because there is an apprehension that selection of districts would be a political decision. Would
the hon. Minister be kind enough to clarify these two points?
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"Provided further that the wage rates specified from time to time under any such notification shall not be
at a rate less than Rs. 60 per day."
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scheme is not properly implemented?

Te|E HElGy oY q¥F | U FeiRfhavE gw wa €1 You cannot make a speech on this after having a debate for 12
to 13 hours on this subject.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, | have a specific question. Orissa is a less populated State.
Out of 30 districts in the State, only 18 districts have been selected for the "Food for Work' programme. | would like
to know from the hon. Minister whether in order to uplift the State of Orissa he would consider it necessary to bring
it at par with the rest of the country.

Will the Minister include the whole State, that is all 30 districts of the State of Orissa, in this programme?
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MR. SPEAKER: It cannot be a running commentary.
...(Interruptions)
MR. SPEAKER: Sorry, this is not permitted. You do not reply to him.

...(Interruptions)
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MR. SPEAKER: The question is:

"That the Bill to provide for the enhancement of livelihood security of the poor households in rural areas
of the country by providing at least one hundred days of guaranteed wage employment in every financial
year to every household whose adult members volunteer to do unskilled manual work and for matters
connected therewith or incidental thereto, be taken into consideration. "

The motion was adopted.

MR. SPEAKER: The House will now take up clause-by-clause consideration of the Bill. Dr. Raghuvansh Prasad
Singh.

Clause 2 Definition
Amendments made:
Page 2, line 16, for "Panchayat Samiti,", substitute "Panchayat at intermediate level," (4)
Page 2, omit lines 26 to 29 (5)
Page 2, line 30, for "(I)", substitute "(k)" (6)
Page 2, line 32, for "(m)", substitute "()" (7)
Page 2, line 33, for"(n)", substitute "(m)" (8)
Page 2, line 34, omit "in a Block" (9)
Page 2, line 35, for"(0)", substitute "(n)" (10)
Page 2, line 37, for "(p)", substitute "(0)" (11)
Page 2, line 40, for"(q)", substitute "(p)" (12)
Page 2, line 42, for"(r)", substitute "(q)" (13)
Page 2, line 44, for"(s)", substitute "(r)" (14)
Page 2, line 46, for"(t)", substitute "(s)" (15)

(Dr. Raghuvansh Prasad Singh)



MR. SPEAKER: Shri Swain, are you pressing the amendment no. 547?
SHRI KHARABELA SWAIN (BALASORE): As the hon. Member has agreed to that, | am not moving.
MR. SPEAKER: We should appreciate it that after hearing the hon. Minister he has not pressed his amendment.
The question is:
"That clause 2, as amended, stand part of the Bill."
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 n f rural
to poor households
Amendments made:
Page 3, line 4, omit "and for such period"” (16)
Page 3, line 5, for "every poor household"”, substitute "every household"
(17)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: Mr. Swain, are you pressing your amendment nos. 55, 56 & 577
SHRI KHARABELA SWAIN : No, Sir.
MR. SPEAKER: Amendment No. 64, Prof. Malhotra, are you moving? Do you want to speak?
PROF. VIJAY KUMAR MALHOTRA: Sir, | am moving my amendment. This is about the Central Government which
shall extend the scheme to the whole of India within a period of two years. sweaa w8y, #=f it = fadzs & gamn 2 & 39
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Sir, | beg to move:
Page 3, line 11, --
Omit "or in any case not later than a fortnight" (64)
MR. SPEAKER: | shall now put amendment no. 64 moved by Prof. Vijay Kumar Malhotra to the vote of the House.
The amendment was put and negatived.
MR. SPEAKER: The question is:
"That clause 3, as amended, stand part of the Bill."
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 Employment Guarantee Schemes
for rural areas
MR. SPEAKER: Mr. Prabhu, are you pressing your amendment no. 707

SHRI SURESH PRABHAKAR PRABHU (RAJAPURY): No, Sir. | just want a clarification from the hon. Minister. It is
rather not a clarification but an amplification.



Sir, there are certain schemes ...(Interruptions)
MR. SPEAKER: As you are not moving it, therefore | am allowing it.

SHRI SURESH PRABHAKAR PRABHU : Under Rule 86, | am doing it. There are sequences of events which are
not mentioned. Only the scope of work is mentioned. The hon. Prime Minister has just mentioned only a few days
ago that a huge pilferage is taking place in the delivery system. This is one scheme which is going to be of such a
magnitude that is unprecedented. Therefore, my request is that if the hon. Minister can also specify the sequence
of events leading to the allocation of work including the Detailed Project Report and things like that, which | have
mentioned. If you feel that he will appropriately take it up, | do not move the amendments.

MR. SPEAKER: You keep in mind his suggestion.
The question is:
"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 - Wage Rate

MR. SPEAKER: Prof. Malhotra, are you pressing for amendment no. 657
PROF. VIJAY KUMAR MALHOTRA: | beg to move:

Page 3, -- forline 43 to 47, substitute --

" (2) The minimum wage rate is fixed at seventy-five rupees per day and the Central Government shall
revise the minimum wage rate periodically considering the variations in the consumer price index. "

(€5)
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MR. SPEAKER: That will come later.

| shall now put Amendment No.65 moved by Prof. Vijay Kumar Malhotra to the vote of the House.
The amendment was put and negatived.

MR. SPEAKER: Shri Suresh Prabhakar Prabhu, are you moving Amendment No.717?

SHRI SURESH PRABHAKAR PRABHU (RAJAPURY): No, Sir. | am not moving the amendment.

MR. SPEAKER: Hon. Minister, are you moving Amendment No.74? You have to move that.

DR. RAGHUVANSH PRASAD SINGH: | beg to move:

Page 3, after line 43, insert-

"Provided further that the wage rate specified from time to time under any such notification shall not be at
a rate less than sixty rupees per day. " (74)

MR. SPEAKER: Prof. Malhotra, are you moving this amendment? You have an amendment on this amendment.
Ordinarily, it is not allowed. But | have allowed it.

PROF. VIJAY KUMAR MALHOTRA: | beg to move:



Page 3,--
after line 43, insert-

"Provided further that the wage rate specified from time to time under any such notification shall not be at
a rate less than the minimum wages prevalent in that State. "
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MR. SPEAKER: It has already been covered by your earlier amendment.

PROF. VIWJAY KUMAR MALHOTRA : That was about Rs.75. | said that whatever is being given to them at the
moment, whatever be the minimum wages, it should not be less than that; it should be accepted.

SHRI L.K. ADVANI (GANDHINAGAR): In his speech, the hon. Minister has already said that that would be so. Why
do you not accept this?

PROF. VIJAY KUMAR MALHOTRA : He says that it is only Rs.60/-

MR. SPEAKER: | shall now put the Amendment to Amendment No. 74 moved by Prof. Vijay Kumar Malhotra to the
vote of the House.

The amendment was put and negatived.
MR. SPEAKER: The question is:
Page 3, after line 43, insert-

"Provided further that the wage rate specified from time to time under any such notification shall not be at
a rate less than sixty rupees per day. " (74)

The motion was adopted.
MR. SPEAKER: The question is:
"That clause 6, as amended, stand part of the Bill.

The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 - Payment of Unemployment Allowance
Amendment made:

"Page 4, line 28, after "local authority", insert "(including the Panchayats at the district, intermediate or
village level) ". (18)

(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: Shri Kharabela Swain, are you moving the Amendment Nos. 58, 59, 60, 61 and 627
SHRI KHARABELA SWAIN (BALASORE): No, Sir. | am not moving my amendments.

MR. SPEAKER: We should appreciate the cooperative attitude. | am appreciating it from the Chair. This is the way
that we should cooperate with each other. | appreciate it.

The question is:

"That clause 7, as amended, stand part of the Bill."



The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 = Non-disbursement of unemployment

allowance in certain circumstances

MR. SPEAKER: Prof. Vijay Kumar Malhotra, are you moving the amendment number 667
PROF. VIJAY KUMAR MALHOTRA : | beg to move:
Page 4, lines 43 and 44,--
for "as expeditiously as possible."
Substitute,--
"within a maximum period of ten days." (66)
Sir, they have mentioned it "as expeditiously as possible." | have said "within a maximum period of ten days."

MR. SPEAKER: Mr. Minister, are you accepting his amendment?

DR. RAGHUVANSH PRASAD SINGH: No, Sir.
MR. SPEAKER: | shall now put Amendment No.66 moved by Prof. Vijay Kumar Malhotra to the vote of the House
The amendment was put and negatived.
MR. SPEAKER: The question is:
"That clause 8 stand part of the Bill."
The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 - Disentitlemen
allowance in certain circumstances
MR. SPEAKER: Prof. Vijay Kumar Malhotra, are you moving the amendment number 677
PROF. VIJAY KUMAR MALHOTRA: | beg to move:
Page 5, lines 6 and 7,--
for “for a period of three months"
Substitute,—-
"for the period he/she does not report for work" (67)

Sir, they have said "for a period of three months." | have mentioned that it should be substituted for the period
he/she does not report for work. s f&= @1 Breax, g% = #&7 R &M TEl g &, @ fean B

MR. SPEAKER: | shall now put Amendment No. 67 moved by Prof. Vijay Kumar Malhotra to vote.
The amendment was put and negatived.

PROF. VIJAY KUMAR MALHOTRA : Sir, the Standing Committee unanimously suggested all these amendments.
Now, they have rejected and the Minister says that they have honoured the recommendations of the Standing
Committee.



MR. SPEAKER: The question is:
"That clause 9 stand part of the Bill."
The motion was adopted.
Clause 9 was added to the Bill.

Clause 10 — Central Employment Guarantee

Council
Amendment made:
Page 5, line 32, after "the Scheduled Tribes", insert", the Other Backward Classes" (19)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.

Clause 10, as amended, was added to the Bill.

Clause 11 - Functions and duties of
ntral ncil
MR. SPEAKER: Shri Suresh Prabhu, are you moving Amendment No. 727
SHRI SURESH PRABHAKAR PRABHU : Sir, | am not moving Amendment No. 72.
MR. SPEAKER: The question is:
"That clause 11 stand part of the Bill."
The motion was adopted.

Clause 11 was added to the Bill.

Clause 12 - State Employment Guarantee

Council
Amendment made:
Page 6, line 23, after "the Scheduled Tribes", insert", the Other Backward Classes" (20)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 12, as amended, stand part of the Bill."
The motion was adopted.

Clause 12, as amended, was added to the Bill.



Clause 13 - Standing Committee at
itk avel
Amendment made:

Page 7, for lines 1 to 17, substitute —

Principal "13. (1) The Panchayats at district, intermediate and village authorities for levels shall be the principal authorities
for planning and planning and implementation of the Schemes made under this Act.

implementation
of Schemes.

1. The functions of the Panchayats at the district level shall be -

a. to finalize and approve blockwise shelf of projects to be taken up under a programme
under the Scheme;

b. to supervise and monitor the projects taken up at the Block level and district level,
and

c. to carry out such other functions as may be assigned to it by the State Council, from
time to time.

1. The functions of the Panchayat at intermediate level shall be -

a. to approve the Block level Plan for forwarding it to the district Panchayat at the
district level for final approval;

b. to supervise and monitor the projects taken up at the Gram Panchayat and Block
level; and

c. to carry out such other functions as my be assigned to it by the State Council, from
time to time.

1. The District Programme Coordinator shall assist the Panchayat at the district level in
discharging its functions under this Act and any Scheme made thereunder." (21)

(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 13, as amended, stand part of the Bill."
The motion was adopted.
Clause 13, as amended, was added to the Bill.

Clause 14 - District Programme Coordinator

Amendments made:
Page 7, forlines 26 and 27, substitute —

"(a) to assist the district Panchayat in discharging its functions under this Act and any scheme made
thereunder. " (22)

Page 7, line 30, for "Standing Committee”, substitute "Panchayat at district level" (23)

(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:

"That clause 14, as amended, stand part of the Bill."



The motion was adopted.
Clause 14, as amended, was added to the Bill.

Clause 15 - Programme Officer

Amendments made:
Page 8, forlines 4 to 6, substitute -

Programme "15 (1) At every Panchayat at intermediate level, the State

oOficer. Government shall appoint a person who is not below the rank of Block Development
Officer with such qualifications and experience as may be determined by the State Government
as Programme Officer at the Panchayat at intermediate level.

(2) The Programme Officer shall assist the Panchayat at intermediate level in discharging its
functions under this Act and any Scheme made thereunder." (24)

Page 8, line 7, for "(2)", substitute "(3)" (25)
Page 8, line 10, for"(3)", substitute "(4)" (26)
Page 8, line 13, for"(4)", substitute "(5)" (27)
Page 8, line 17, for "eligible poor households", substitute "eligible households” (28)
Page 8, line 27, for"(5)", substitute "(6)" (29)
Page 8, line 29, for"(6)", substitute "(7)" (30)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 15, as amended, stand part of the Bill."
The motion was adopted.
Clause 15, as amended, was added to the Bill.
Clause 16 - Responsibilities of the
Gram Panchayats

Amendment made:
Page 8, line 43, for "may allot", substitute "shall allot” (31)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 16, as amended, stand part of the Bill."
The motion was adopted.
Clause 16, as amended, was added to the Bill.
Clauses 17 to 26 were added to the Bill.

Clause 27 -



Amendment made:
Page 11, line 5, for "27", substitute "27.(1)" (32)
Page 11, after line 6, insert-

"(2) Without prejudice to the provisions of sub-section (1), the Central Government may, on receipt of any
complaint regarding the issue or improper utilisation of funds granted under this Act in respect of any
Scheme if prime facie satisfied that there is a case, cause an investigation into the complaint made by
any agency designated by it and if necessary, order stoppage of release of funds to the Scheme and

institute appropriate remedial measures for its proper implementation within a reasonable period of time."
(33)

(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 27, as amended, stand part of the Bill."
The motion was adopted.
Clause 27, as amended, was added to the Bill.
Clauses 28 to 31 were added to the Bill.

Clause 32 - Power of State Government

to make rules

Amendments made:
Page 12, omit lines 9 and 10 (34)
Page 12, line 11, for "(e)", substitute "(d)" (35)
Page 12, line 13, for "(f)", substitute "(e)" (36)
Page 12, line 15, for "(g)", substitute "(f)" (37)
Page 12, line 17, for "(h)", substitute "(g)" (38)
Page 12, line 19, for "(i)", substitute "(h)" (39)
Page 12, line 21, for "(j)", substitute "(i)" (40)
Page 12, line 23, for "(k)", substitute "(j)" (41)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 32, as amended, stand part of the Bill."
The motion was adopted.
Clause 32, as amended, was added to the Bill.
Clauses 33 and 34 were added to the Bill.
Schedule |

Amendments made:



Page 13, line 28, omit "diligently" (42)
Page 13, line 9, after "and Scheduled Tribes", insert -

"or to land of beneficiaries of land reforms or that of the beneficiaries under the Indira Awas Yojana of the
Government of India." (49)

Page 13, line 14, after "by the Central Government", insert -
"in consultation with the State Government." (50)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That Schedule |, as amended, stand part of the Bill."
The motion was adopted.
Schedule I, as amended, was added to the Bill.
Schedule Il

Amendments made:

Page 14, line 20, for "Gram Panchayat", substitute "Gram Panchayat at the village level (hereafter in this
Schedule refereed to as the Gram Panchayat)"

(43)

Page 15, line 3, for "Gram Panchayat Office", substitute "Panchayats at the district, intermediate or
village level" (44)

Page 16, line 7, for "ten thousand rupees", substitute "twenty-five thousand rupees"
(45)
Page 16, forlines 13 to 15, substitute -

"28. In case the number of children below the age of six years accompanying the women working at any
site are five or more, provisions shall be made to depute one of such women worker to look after such
children."

(46)
Page 14, line 38, after "whichever is later", insert -

"Provided that priority shall be given to women in such a way that at least one-third of the beneficiaries
shall be women who have registered and requested for work under this Act."

(51)
(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That Schedule I, as amended, stand part of the Bill."
The motion was adopted.
Schedule Il, as amended, was added to the Bill.

PROF. VIJAY KUMAR MALHOTRA: Sir, there is an Amendment to the Second Schedule for which | have given a
notice.



MR. SPEAKER: Your Amendment No. 69 is the same as 45.

PROF. VIJAY KUMAR MALHOTRA: No Sir. It is not the same. It should be Rs. 25,000 in place of Rs. 10,000. This
is my Amendment.

MR. SPEAKER: It has been carried out in the Government Amendment. It will be on record that you had also given
a notice for similar Amendment.

Clause 1 - Short title, extent
and commencement
Amendments made:
Page 1, line 4 for "2004", substitute "2005" (3)
Page 1, afterline 10, insert -

"Provided that this Act shall be applicable to the whole of the territory to which it extends within a period
of five years from the date of enactment of this Act." (47)

(Dr. Raghuvansh Prasad Singh)
MR. SPEAKER: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted.
Clause 1, as amended, was added to the Bill.
MR. SPEAKER: Prof. Malhotra, you have an amendment to clause 1. Are you moving it?
PROF. VIJAY KUMAR MALHOTRA : Sir, it is the same.
MR. SPEAKER: So, you are not moving it.
The question is:
"That clause 1, as amended, stand part of the Bill.'
The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula
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MR. SPEAKER: The question is :
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.



Long Title of the Bill
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MR. SPEAKER: Shri Kharabela Swain has an amendment to the Long Title. Mr. Swain, are you pressing your
amendment?

SHRI KHARABELA SWAIN : Mr. Speaker, Sir, | just want a clarification from the hon. Minister on this. | have given
notice of an amendment stating that the work should be offered not only to one person from a family, but anybody
from the family should be allowed to work. If he is accepting it, then | will not be pressing my amendment.

PROF. VIJAY KUMAR MALHOTRA : Sir, earlier also they did not accept it. He said that out of 100 days of work, if
there are five persons in a family, work can be given only for 20 days. But we say that anyone who offers himself to
work should be allowed. It should be accepted.

MR. SPEAKER: Let him decide. Mr. Swain, are you pressing that amendment?

SHRI KHARABELA SWAIN : Sir, | just want to know from the hon. Minister whether he is agreeing that work should
be given not to one person in a family, but it should be given to anybody from the family who wants to work and it
should be for more than 100 days. Is the Minister willing to agree to this?
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SHRI KHARABELA SWAIN : Then, | am pressing my amendment.
| beg to move:
Page 1, in the long title,--
for "household whose adult members volunteer"
substitute "adult member who volunteers" (73)
MR. SPEAKER: | shall now put amendment no. 73 moved by Shri Kharabela Swain to the vote of the House.
The amendment was put and negatived.
MR. SPEAKER: The question is:
"That the Long Title, as amended, stand part of the Bill."
The motion was adopted.
The Long Title, as amended, was added to the Bill.
MR. SPEAKER: The hon. Minister may now move that the Bill, as amended, be passed.
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The question is:

"That the Bill, as amended, be passed."



The motion was adopted.

[Mr. Deputy-Speaker in the Chair]
15.55 hrs.



